NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

CORAM : SHRI BHASKARA PANTULA MOHAN, MEMBER (J)

SHRI V. NALLASENAPATHY, MEMBER (T)

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE NATIONAL
COMPANY LAW TRIBUNAL ON 28.06.2019

NAME OF THE PARTIES: RDC Concrete (India) Pvt Ltd
V/s
Karmah Eximpp LLP

UNDER SECTION 9 OF THE INSOLVENCY AND BANKRUPTCY CODE, 2016.

ORDER

32. M.A. 2301/2019
M.A. 1919/2019
IN
C.P.(IB)-3209(MB)/2018

M.A. 2301/2019
It is an Application filed by the RP for withdrawal of the Petition
filed by the Operational Creditor under Section 12A of the Code. RP

submits that the matter has been amicably settled between the Petitioner
and the Corporate Debtor and the settlement terms entered into between
them.

Subsequently, CoC passed a resolution seeking for withdrawal of
this Petition with 100% voting. RP submits that he has filed Form FA,
received his fees and out of pocket expenses. Request for withdrawal of
the Petition allowed and the C.P. is closed. Consequently, RP is discharge

and the board of the Corporate Debtor is revived.



In view of the withdrawal of this Petition under Section 12A,

pending Applications, if any, are dismissed as in fructuous.

Sd/- sd/-

V. NALLASENAPATHY BHASKARA PANTULA MOHAN
Member (Technical) Member (Judicial)
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